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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
” AHMEDABAD BENCH
O.K ‘/NO. 42 U/’/(;‘ Ue
DATE OF DECISION__ °-°-1993
Smt. Harshida N. Prajapati, Petitioner
Mr. M.3. Buch, Advocate for the Petitioner(s)
Versus
Unicn of India & Ors., ~ Respondent
Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. R.C.Bhatt, Judicial Member.

The Hon’ble Mr. M.R.Kclhatkar, Acdmn. Member.

1. Whether Reporters of local papers may be allowed to see the Judgement § “—

2. To be referred to the Reporter or not § “»

3. Whether their Lordships wish to see the fair copy of the Judgement ? "~

4. Whether it needs to be circulated to other Benches of the Tribunal ? <




Smt. Harshida N. Prajapati,

8, Maruti Society,

Opp. Police Chowky,

Ghatlodia, Ahmedabad. eoe o ApRligant,

(Advocate:Mr.M.B. Buch)

Versus.

1. Union of India
Notice to be served through
Secretary, Central Board of Excise
and Customs, Department of Revenue,
Ministry of Finance, Centzal
Secretariate, North Block,
New Delhi.

2. The Collector of Customs,
Customs & Central Excise,
Office of the Collectorate of
Central Excise, Rajkot.

3. Assistant Collector,
Customs & Central Excise,
Office of the Customs and
Central Excise, Near Rubber
Factory, Bhavnagar. . eeses Respondents.

ORAL ORDER

0.A.3t ,No, 420/1990

Dates 5.5.1993,
" Per: Hon'ble Mr., R.C.Bhatt, Judicial Member.

None is present for the applicant.

Hence application is dismissed for default,

/ﬂZ€?AQ>AQ,fAQV 4 F—Tz’XlﬁL~/k\__

(M.R. Kolhatkar) (R.C.Bhatt)
Member (A) Member (J)
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Smt. Harshida N. Prajapati,

8, Maruti Society,

Opp. Police Chowky, ”

Ghatlodia, Amedabadc deas Applicant.

(AdvocatesMr.M.B. Buch)

Versus.,

1. Union of India
Notice to be served through
Secretary, Central Board of Excise
and Customs, Department of Revenue,
Ministry of Finance, Central
Secretariate, North Block,
New Delhi.

2. The Collector of Customs,
Customs & Central Excise,
Office of the Collectorate of
Central Excise, Rajkot.

3. Assistant Collector,
Customs & Central Excise,
Office of the Customs and
Central Lxcise, MNear Rubber
Factory, Bhavnagar, «sse« Respondents.

ORAL ORDER

0.A.S8t.No, 420/1990

Date: 5.5.1993,

Per: Hon'ble Mr. R.C.Bhatt, Judicial Member.

Nene is present for the applicant.

Hence application is dismissed for default.

{M.R. Kolhatkar) (R.C.Bhatt)
Member (A) Member (J)

vECe
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: O.A.5te./420/90 with M.A./213/93
7/ T,
| DATE | OFFICE REPORT ORDERS.
17/6/93 ?
Office has committed a great mistake
comply ing
in not / : our order dated 13/5/93 till
today. The office report is not accepted.
Deke to issue nogice’to the concerned staff
complying
for not 7 our order till today.
Mre.Raval, Section Officer, is ealled before
me and he is directed to issue notice today.
"f\t ¢ cube ‘ _
—_ Returnable by 15/7/93. He may show me th, 1
7:‘ t‘—h I t compliance of ot
S e / our order befese the end of the day.
kpcdey et ,
}Q i ¥ 08 call on 15/7/93.
Q"n(\i el o
$/L: M ’H\;\,_ (7('1.’& /j
;é“‘*? i (R.CeBhatt) 1
Y &M g |
= ’\,J ’ Member(J)
(nemaba e

‘u—vﬂ‘f[/( VeI | S
AR el

W

(¥ G-

ﬂ»f’
i,’) %««—{Px}m K,
avd 3| Gy 2 e vad)-
ui/) R‘{‘TL) ‘V\"' b
e

o




ERS

RD

CE REPORT

e St At 5O A A




P . _ Oeao/332/93 ‘g

Date Office Report ORDER

30/7/%93

Heard lcarned advegcate

MrsEeJeThidkkar for Mre.Buch for the

‘ ‘l A ( -
ﬁ:x' SWb- applicant. The respondents have not
2 :"‘1‘ ) i & y P ¢ 5 o aa fo 3 e J
\) o K;Pjy ’tqhgi KW filed reply to 1M.As332/93. Mr.Kureshi
Q ko~ \& WAL learned advocate for the respondents
2T e ¢ Oy goriongs to file reply by 20/8/93 t0 MeA. and
o) Hilesd. he may also incorporate circumstances

undeégéggwtermination order was pgsed
along with the copy of the termination
order referred to by the applicant in
her applicaticn which bears no.IL/3-
HME/UDC/ESTT=- dated 9th October, 1985,

call on 20/8/93 for further order,

(M4 ReKolhatkar) (i.«CeBhatt)
Member (A) Member (J)
ssh

20.8,.93 Mr.Variava for Mr.Akil Kureshi

seeks time to file_reply to M.A. to which

Mr .K«J.Thakkar for Mr.Buch has no objection.

Call on 9th September, 1923,

(M.R.Kolhat‘gc-sr) (R.C.Bhatt)
Member (&) Member(J)

vtc.




0.A./332/93
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979/93 I3 Mr.Kureshi seeks time to file reply
7 iy
M to M.A. to which learned advocate for the applicant

R h
! has noc objectione.

3 call on 23/9/93.

s 4 1. . - (ReCoBHATT)
o (ﬁ.m.gg%nawzaa) Mabar (3
A 7 |
1 A \
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23/9/93 | Heard learned advocates. Oral order

%prOQOuHCad in opem court,

|
{eC o BHATT

/(Mo e KOLHATKAR) g
Member (A) Membex (J,
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Heard learned advocate
[

- Mr.K.J.Thakkar for iMr.Buch for the

applicant. the respondents have not

filed reply to iM.4.332/93. Mr.Kureshi

learned advocate for the respondents

to file reply by 20/8/93 to.M.a. and

he may also ‘incorporate
Lo —

under the termination order was pssead

circumstances

along with the copy of the termination

order referred to by the applicant in
‘her application which bears no.II/3-
HilE /UDC/ESTT—- dated 9th October, 1985.

Ccall on 20/8/93 for furthe: order.

%{é&ft&“ ' A :
N

(leCeBhatt)
Memnber (J)

(M. ReKolhatkar)

Member (A)

ssh

Mr.Variava for Mr.Akil Kureshi
seeks time to file reply to M.A. to which
Mr.K.J.Thakkar for Mr.Buch has no objection.

Call on 9th September, 1993.

s St ALs
M.R .Kolhatkar) (R.C.Bhatt)
Member (A) Member (J)
vte.
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Oc"-;"-o/332/93 i

Mr.Kureshi seeks time td file 'z;‘eply
to M.A. Do which learned advocate for the applicant
has no objection.

Call on 23/9/93.

WK [h S, J

(i ko KOLHATKAL) (R.Co BHAT'T)
Member (A) Member (J)
ss

Heard learned advocates. Oral order

_pronounced in opea court.

e follt C— oo

= ‘MMHAT KAR e{ +Ca BHATT )

Member (A) Member (J)




IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

0.A. No. /332/93

T.A. No.
DATE OF DECISION 23rd September,1993
Snt.Harshida Ne.Prajapati Petitioner
MX «MeBoBuch Advocate for the Petitioner(s)
Versus

Union of India & others Respondent

Mr.aAkil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. R.CoBHATT s JUDICIAL MEMBER
The Hon’ble Mr. M.k, KOLHATKAR $ ADMINISTRAT IVE MEMBER

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ —

2. To be referred to the Reporter or not ? ¥

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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smt.Harshida N.Prajapati,

8,Maruti Society,
Opp.Police Chowky,
Ghatlodia,
RHEDABAD

Advocate s MreMeBe.Buch

VERSUS

1.

3.

Union of India,
Notice to be served through:
Secretary,

Central Board of Excise and Customs,

Department of Revenue,
Ministry of Finance,
Central Secretariate,
North Block,
New_Delhi

The Collector of Customs,
Customs & Central Excise,
Office of the Collectorate of
Central Lxcise,

Ra i kot.

Assistant Collector,
customs & Central Lxcise,
Office of the Customs and
Central Excise,

Near Rubber Factory,

Bhavnagar

Advocate s Mr.Akil Kureshi

ORAL ORDER

0.A.332/93

Per : Hon'ble sShri R.C.Bhatt,

Judicial Member

o o «APPL ICANT

e « \RESPONDENTS

Date:23/09/1993

Mr .Rupen Shah for Mr +ile Be Buch for

is present for the applicant. Mr.variava for Mr. Akil

Kureshi is present for the respondentse.

-3
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2, Learned advocate for the applicant
withdraws M.A.213/93 and 0.A./332/93,because according
to him the applicant would file representation before
the respondents within 3 weeks. The applicant at liberty
to make representation and on receipt of the same, the
respondents' competent authority to dispose it of
according to rule sypathetically within 3 months there-
after. The application is allowed to be withdrawn with
these direftions. Application is disposed of. No order

as to costse

//?:',,/1;,’7 ,:.:: f{u?”i .fl’/’ ﬂ Q\A{\'&,

("M.R. KOLHATKAR ) ( ReC<BHATT )

Administrative Member Judicial Member.
Date:23/09/1993 Date: 23/09/1993

SSH




CENIPRAL ADMILISTRAT IVE TRIBUNAL

AHMEDABAD Bl

AHMEDABAD.

T

Application No,

el 2221932

Transrer spplication No,

.. OF 199

018 writ Pet. No,

CERTIE LCATE

Certified that no further action is required to be taken
and the case is ift for consignment to the Record Room (Decided).

Dated : es'\\o\k\ﬁ\
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Countersigned 3 }9, Uty 7 l .?&:i ")
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